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ORISSA ORDINANCE No. 1 OF 1957

THE ORISSA MUNIGIPAL (ALIENDMENT)
ORDINANCE, 1957

[ Published in an extraordinary issue of the Orissa Gazette,

“dated the 28th Febmary 19871 7

Alt ORDINANCE TO AMEND THE OBISSA ‘MUNIUIPAL
Aor, 1950

-~

WHEREAS the Legislature of the State of Orissa
is not in session :
AND WHEREAS the Governor of Orissa is

satisfied that circumstances exist which render it
necessary for him to take 1mmed1ate action to amend

the Orissa Mounicipsl Act, 1950, in the manner herem- Orisss Aot
after appearing; = XX of

1950,
NOW, THEREFORE, in exercise of the powers
conferred by clause (1) of article 213 of the Congti-
tution, the Governor of Qrissa is plea,sed to make
and promulgate the following Ordinance in the Eighth
Year of the Republic of India :—

Short title 1. (1) This Ordinance may be called the Orissa
::‘;‘ com- Municipal (Amendment} Ordinance, 1957.

(2) 1t shall come into force at once.

Amendment 2. In section 41 of the Orissa Municipal Act, orise Ac

of section &1, 1950, for sub-section (6), the following sub-gection XXIU of

Xxiror shall be substituted, and shall be deemed always

1950. to have_been substituted, namely :—

“ (6) Notwithstanding anything contained in
any of the provisions of this Act, the State Govern-
ment may by notificati-n, for sufficient feauvse which
shall be stated therein, direct that the term of office
of the councillors as a whole be extended from time
to time by such pericd not exceeding ome year { fin
each case as may be specified in the not1ﬁcat1rm

1950,

BHIMSEN SACHAR

The 24th February 1957  Governor of Orissa - - * -
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